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Date of order~ : 2.2 .. 1995w 

APl?LIC!-:.Nl' 

c·ounse 1 for applic2nt • 

RESl? OI:D ENI'S 

Heard t·he l~arnea counsel for the applicant. 

The application has been fila d seeking the relief 

of payrrent of sala.ry to the applicant for the months Cf Nay to 

August 1992 .'l'he ma~ter as to whether the applicant performed 

his duties :for the period 10.2.1992 to 2 .. 6.1992 and was entitled 

to salary fe>r the same was earlier adjwicat;ed u.pon by this 

Bench Of the Central Adminiatrative Tribunal in 0!~. _No. 103/1993 

which vJas deciciled on 11.,7.1994-.By the aecisi<z;.n 9iven in this 

0\ the respondents were directed to conduct an inquiry to leok 

into the matter and pay the salary to the applicant if the 

sane was d~ to him.The CGmmander \~orks Engir.eer (Armyl·JEldhpur 

1).· vide his letter dated 14.9.1994 (Annex.A/1) has given a reply 

to the representation $£ the applicant on this issue.This 

letter shaJs· that the inquiry has revealed that the apPlicant 

did not r.:orform duty for the said r:eriOd and his salary for 

too peri0d hao }.:.:.een adjusted accerdingly. 

The applicant has nor.'>! camplained that the inquiry 

was conc!i u::ted ex-parte and be has various objections regarding 

the evidence on the basis of which the conclusi0n in the 

arrived at,. 
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I find from the Order dated 13..7.,1994(.!\nnex.A/2) 

in OA N0.103/1993 that .no s.:s;ecific direction was given that 

the applicant should be associated 'lt;ith the inqt:d.ry,.Hol;.;ever, 

since the applicant c~aims to have several objections regarding 

the evidence recoraed dm:ing the inquiry and in the interest 

of justice and fairness, I deem it fit that the applicant may 

be given a personal hearing by the Inquiry Cfficer.rl'he applicant 

may make a 'Vlritten representation of the objections he base.., 

against the findings in this inquiry as well as raise the 

points of obj<.~ction during the per~sonal hearir.q,.His letters 

ledgement at Annex .. A-11 may also 'be considered during the 

:t;::ersonal l:'.1earing.'l'his :r;::ersenal hE~aring vJould be in continuation 
' 

ot the previous inquiry.'l·he Inquiry Officer sholJld record his 

findings on every obje<;tii).n that might N:~e: be raised by the 

applicant and the Ccmman:.'ler ~~orks Engineer (Army) Jodhpur, should 

examine the findings of the Inquiry Officer and give an 

appropria.te reply by a speaking order to the apPlicant covering 

the various po:Lnts of his Ob;~ction.This inquiry may be 

completed "vl ithin a period of three months from the d ate of 

receipt of a CO:f¥ of this oroer. 

In case the applicant is found entiJcled to receive 

salary for ·the f:eriod Hay 1992 to August 1992 he should be 

paid the same t-lithin one month of the completion of the inquiry. 

'.Ihe OA stands disposed ofot admission stage vdt'h this direction 
' ~~ 

to the/respondents. L.Copy of tbe present CA may also be sent 

alongwi.th a copy of this order to the respondents. 

mehta 

'£here is no order as to costs. 
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G·hl"' :lt-..-
( USHA. SE:N ) 

AdmiDistrative Memter 

• 


